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be less and less. And I hope it may
be not one to ten, but one to ftive
or one to three, as the hon. Member
has said. With these words I oppose
this Resolution in the form as it is.

Shri Kalika Singh: Sir, the purpose
of my Resolution has been largely
achieved, because the discussion that
has taken place in tMe House has
given an opportunity fo the Govern-
ment to reiterate its policy regarding
disparities in income.

Some Hon. Members: Don’t with-
draw.

Shri Kalika Singh: In my Resolu-
tion, I had put in as the objective
that the disparity should not be
beyond 1:10. The Minister, in his
speech, has said that he would
be very glad if the disparity is reduc-
ed to 5, or 3 and even to zero. After
that assurance on behalf of the Gov-
ernment that the aim of the Govern-
ment ultimately is to have a socialist
pattern of society in India in which
the disparity would be reduced even
to the minimum, to zero, 1 think it
would be wrong on my part to insist
that the disparity should not be below
1:10. On the 28th of April, 1961,
when I moved the Resolution, I
moved jt with a view to impress upon
the Planning Commission which was
then formulating its policy regarding
this disparity in incomes to come to
some definite view about this. In
the First Five Year Plan, this subject
of disparity or reduction of inequa-
lity in incomes had not been touched
at all. In the Second Five Year Plan,
this was put in as one of the four
objectives. But, in the Third Five
Year Plan, which is before us, there
is a full chapter about it. I am glad
that the Thirq Five Year Plan says
that the essential problem here is ‘to
reduce the spread between the higher
and the lower incomes and to raise
the level of the minimum. I also
said that my aim is not so much to
put a ceiling on incomes, because
there are only 1847 persons in the
whole of India who have an income
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of over Rs. 50,000, but my aim is to
impress on the Government that they
should look to the foundational struc-
ture of the socialist society, the great
labour force. I think the labour
force in India must be about 20 crores;
it is about 45 per cent or 50 per cent
or nearabout that. When we have
got such j large labour force, we have
to look to the foundational structure,
that is we should look to
the floor rather than to the
ceiling. We should fix g3 pro-
per floor and try to raise the in-
come of the masses, and that should
be the aim of the Government also.
There are opposition parties here in
India. They just try to propagate
that we should aim at the ceiling
only and bring somebody down. But,
they would not look to the founda-
tional structure of the masses as a
whole. Now, the Minister has said
that he is also more emphatic about
the foundational structure, about
raising the level of the income from
below. With that assurance, I think
it would not be quite proper to insist
upon passing thih Resolution that the
gap should be 1:10, because the
spirit of the Resolution has been
understood by the Government and
the Government has also laid down
a policy about it. Therefore, I beg
leave of the House to withdraw my
Resolution.

The Resolution was, by leave, with-
drawn.

RESOLUTION RE: BAN ON EM-
PLOYMENT OF RETIRED GOV-
ERNMENT SERVANTS
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FE N wfawFrd fem @ & ax
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A ¥ @Y § 1 W qH 9y i,
ar # 8% saTem ? &war g v gt
fret WA FIOET & FH OF AT
femwger @@ FHaQ B oA
IFETQ gifaw s & fod  gwafaa
TR & 9T wifed, afwFa Qar 9 5
I  TEA 9T 7Y FefAeq g
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IR F AT HIETE AYA qZT G
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T A & w

(3) ww@ T fag—ag e
feeelt & goaw EFw AfeET AR IR d
¥ew 7w wifwae WX o o defga
fere FEiaE F owfee W@ § |

Shri Datar: Is it necessary to
mention the names? He can use the
argument without mentioning the
names, It may be unfair to those
persons also. We do not know the
circumstances in which they have
accepted this employment in the
private sector. So, I fully appreciate
the hon. Member’s desire to develop
his argument that certain officers
after retirement accept service in the
private sector. That argument is
perfectly understandable, but I would
implore him not to bring in the
names.

Shri Tangamani (Madurai): But
instances will have to be given of
people in high places who immediate-
ly after retirement go to private em-
ployment.

Mr. Chairman: There is one other
aspect involved in it. The hon.
Member was not only mentioning
names, but along with that, though
he was not stating that such and such
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an officer took the file and copied it
and all that, he was making the
reference in such a way that it would
give that impression. Therefore, if
such a serious allegation is to be
made against anybody who is not
present in the House, or on whose
behalf the Minister is not in a position
to reply, the practice is not to men-
tion the names. Therefore, if alle-
gations are to be made, then the
names in that context may not be
mentioned. However, the hon. Mem-
ber can proceed with giving the
posts, and if he states mere facts, it
would be all right. I do not think
there would be any particular objec-
tion in mentioning a name or two,
but along with the names he should
not bring in any allegations, unless
he can substantiate them.

st aww g wtfan - &9 o
b @ Tt fr Wagm &
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§ 1 Gy TR W3 § 9
gfestd § | fem @9 F ar '
&y gafesa sowe, Wt § 3t
TMARACT &Y HT IF T & | I9 qAY qG
4T qTR & I g FAT 0 F, T H0 A
g qar e oarted o sl
i werE @ Seee § g
T F% aot AW & M R A agi A
o1 It At wwEar § |

7 S T HAT FG B qE G
2 fF Q¥ @ o femx @9 F 4
et i FetEr § 9 o & AR
I 7 faeelt ¥ § AR TR A g
& i 9 7 agl AW I I G
§ @ ¥ 9 O aga a7 qar fau
5T & | ST XW EATE A AT A T
F & A R AT Y W FES W



1827 Resolution re:

[t =i fag wafe)

AR F AT GO | W TF & d
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AR A7 wwEx AR Ay arfad
NEFY & T F TR § T @EE
a9 g T § Wifs = qEw oyl A
WA gt & fom N g ¥ 3
0T AW TG 7€ O & | F i fafawex
TR & qEaTeq F& 39 A fEmy
9 F aw Y 3@ a@ W FE W
o 7@ & oy =fed | ag o e
war & fr Q¥ Wil Y g A aga
&t i wafeat sy § o aq-wafeat
TAEY 3, I § <@ forr w § 0 A
wwwan g fa ag o Sfem == &, Tnfaa
T8 & 5 9 F TW a<g F wAred &
€@ T 99 & g faar 5w |

7 2 & Sevmfadt w Al qer
Ffdl & T § wEe W
STt Agar | F At g R o
T | 7w g i & mad st
#r gz ge Al Qo Ay Fy Sy
TER B A A | IEA F AR
fem g § 97 ¥ wr aEd qar g
SR 7 feram sty W G o e
S fF F @ F A w9 & AR
M 3T 1 7% Forer g AT AT TE
F 5K I B AT JIF FATT FT AT
e fea srar &) 77 9@ A F I
¥ oy sFeaely & T9a< Foe €1 AR 99
FHET FT g qGE 9T I
W 9 R A fami IR & sam
¥ wifeg

T TeEY F AT # 3W HHeT Y A
& gma Ix @ g |
Mr. Chairman:

“This House is of opinion that
Government should bring forward
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suitable legislation to debar retir-
ed Government employees from
being re-employed in any Govern-
ment or private service.”

Now, there are about 7-8 hon.
Members who want to take part.
How much will the hon. Minister
take?

The Minister in the Ministry of
Home Affairs (Shri Datar): About 25
minutes.

Mr. Chairman: Then I will have te
curtail the number of speakers.

Each hon. Member may take only
ten minutes.

Shri Datar: We finish the dcbate
today? !

Mr. Chairman: I think we may
finish ‘it. The time allotted is one hour
and fifteen minutes.

Shri S. M. Banerjee (Kanpur): The
time should be extended.

Mr. Chairman: Let us see how it
develops. Now, Dr. Menon.

Dr. K. B, Menon (Badagara): Mr.
Chairman, I wish to throw in a few
thoughts in a discussion on the Reso-
lution before us. The Resolution deals
with the re-employment of retired
persons both by the Government and
also by private concerns. The
first aspect of it is relatively more
simple. Government has an accepted
policy on the subject and has fixed
the age of retirement and the bulk of
the employees retire at the age of 55.
In recent years Government has ex-
tended the age to 60 and 63 in certain
departments like science and educa-
tion, judiciary, and higher civil ser-
vice and also in political appointments
abroad. In certain cases where the
Government fing it difficult, they give
extension, but that extension I believe
is given only in rare and exceptional
cases and that only for a limited
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period of time. Therefore, as far as
re-employment of retired Government
servants by the Government iiself,
either at the Centre or in the States
is concerned, it is not to my mind a
very serious one.

The second aspect of the question
is re-employment by private concerns.
This problem was not there in pre-
Independent India, for the reason that
the superior appointments in govern-
ment service were almost exclusively
manned by the Englishment and also
by the fact that the private industries
had not developed very much in those
days. This problem is there today and
as India industrialises, this problem
will be of growing interest and im-
portance. The Government today is
the largest employer, and occupies a
dominant position in the employment
market. With our growing industria-
lisation, we are developing a competi-
tive market and the Government is
likely to be pushed away from the
dominant position which is today al-
most dictatorial. The Government is
likely to lose that postion. It is good
in one way. It brings aiso certain
rather difficult problems for the Gov-
ernment itself. When the competitive
market comes, and when the private
concerns offer better salaries, certainly
a position will arise where the best
intelligence of the country will be
drafted by the private sector as is
happening today in a country like the
United States. That problem is still
far in the future and may not concern
us immediately. But as the competi-
tive market develops, this problem also
develops. As far as business is con-
cerned, they have only one motive,
and that is profit. As long as busi-
ness is guideq by that profit motive
exclusively, the business firms are not
very much concerned with the mora-
lity of the means they adopt in secur-
ing or recruiting the services of em-
ployees. They try to recruit or to
angle for Government officials occu-
pying eminent positions, positions of
responsibility in Government, because
they stand to gain something by it.

A very interesting list was given by
the Mover of the resolution, and it is
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not necessary to add to it. It is evi-
dent from that that private business
and private enterprise offer four-digit
salaries free of income-tax, houses
free of rent, cars free of payment and
very many amenities which the Gov-
ernment itself does not offer to these
men who occupied high positions in
superior service. There must be a
reason. There is a reason why the
private firms offer these temptations,
these high salaries and other ameni-
ties. They do it because these retired
persons in the superior service are
in possession of valuable information
and they have also valuable contacts.
It is to exploit this valuable informa-
tion and valuable contacts that the
private concerns angle for the ser-
vices of these men. It is, I am afraid,
rather corrupting both for the temp-
tor as well as for the tempted.

Apart from this, there is another
aspect to this problem. We are all
interested in our future and Govern-
ment officials are no exceptions to this
rule. They will try to make it safe
for their future. As soon as Govern-
ment officials occupying eminent posi-
tions near the age of retirement, it will
not be surprising if they flirt with
these big business houses by giving
them favours in order to secure favour
for themselves. That again is likely
to create problems for the Govern-
ment.

These are problems which the Gov-
ernment must be conscious of. How
to tackle it is a very difficult question.
It is not possible for the Government
to control retired officers once they
are out on pension nor is it possible
for the Government to introduce res-
trictions when they recruit their ser-
vices limiting their choice after re-
tirement. So, tackling this problem
from the end of the Government
employee is rather difficult according
to me. The only way of approach that
I can think of is to tackle the prob-
lem at the end of the business enter-
prise. If the Government is prepared
to make business houses know that
the Government will not look with
favour or rather Government will
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look with disfavour entertainment
services of retired personnel, 1 feel
that business houses will think twice
before they take the risk of recruit-
ing these men in their services.
“This is the only way of approach
where a solution to the problem can
be found as I see it. It is also neces-
sary to find a solution to the prob-
lem, for, as I said, it corrupts both
the temptor and the tempted It is
for the Government to find a way
out.

Shri Ramesh Prasad (Aurangabad):
Sir, I thank you for giving me an
opportunity to express my views on
the resolution brought by my friend
Shri Bhaudauria to debar retired
Government employees from being
re-employed in any Government or
private undertaking. 1 oppose this
resolution on the ground that it can-
not be accepted in principle.

Our country is still very poor and
very backward educationally and
seientifically and we require to deve-
lop ourselves in all fields. If we con-
sider the position ip which we are to-
day and compare it with other advanc-
ed countries of the world, we find
that we have to traverse a long way
to compete with other civilised coun-
tries of the world. In the fields of
science and technelogy, we have not
only to produce local men and prepare
engineers and technicians here, but in
order to cope with the great demand
for scientists and engineers, we have
to bring them from foreign countries
also.

——

Therefore, if we accept this resolu-
tion, we will thereby be debarring a
number of elderly persons—they may
be more than 60 or even 65 years of
age who will be very useful to us in
running our undertakings which the
younger persons may not be able to
do, 12 we accept this resolution, we
will not be able to have
the valuable services of those
-experts who though old in age, can
render very valuable service to this
country and to our national govern-
ment. That being se, if we accept this
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resolution we will be doing a great
deal of harm to ourselves and to our
infant State. '

Without going into the personal ele-
ment brought in by the Mover of the
resolution by naming a number of per-
sons, I can only say that his resolu-
tion should not be accepted by this
House and it must be rejected.

&t W qi : g g, a8
SY e e ¥ gepE Sufedw At
T @ & I 1 qudT 7 F o amer
g g

TEr T AN FROG A X @ A
HAYT FTAT FTEAT § | TG FI I §
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B F a1g T FTH T T ST 7 AT
T AT I FT TATAT @ &Y JTAY |
AR 3 ¥ foram ferad o & s
FTEY TGATTAET T & | HR TR
e & =% fafaeex 7 @Y ag fram &
a1 faar @ fF femd ot #r aw
TG FATAT A | T FAT T T
&1 gr0 i 37 # feae g & are
fore =gy mrer s gfaand faer s
@ IT FT TIAQAT FH @ AEA |
WA FFH F@Tw & fogw ¥
g e, =} v« Q& feafa qavew aw
Y &Y WA F AT BOATT HY F
wh § | gaTa 9g g ¢ fa el
HETAF @A gt =1fed | W AWy
*fgd fr Q& A & am far @ i w=r
femT @ F a1 gax 9_) 9% @ ™o
& & A feT et g, X 99 § 2
AT AR N | I 9T AHI & Afeq
¥ & fe 97 &l 91 5w A wT ATNA
t wfed sv N Sarar T gy
ST &

w@ wrw & fe ow a3 e 3
sifrerT ¥ fEme §F ¥ 918 OF e
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FrqY ¥ w7 < forar | rfondy K
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R ER AR feme A & aw
TgaE FHTET ¥ AT a1 3 I FEAE
FT ATH TG H FHE @@y
FHET IBM HT TS qqAET WK
WY T gER FAAOE T qAT
I | Tl aHR A T HEA FAET
aifgd f& g FAar) fem g7
1= i fael) stTeae et & a1 aXET
Fy q 7 97 9F |

7gi T A T Ao fawy &
awr A fF 9y 9Ry e ghad
faamr & § i femt @ #3 TEe
T F 9 W | Y A ¥ afew
wgow &1 A foar o gwar & ) T
TE ¥ A FA A FT GG A
My FT A aFT I T TG F
AR aw o e o avx § 1 AfwA 7
T gAY B qIT A AT A T€W
T qHwar | § aAwar § 5 awww
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W W gfgaw @ wifgd S
fF swam@ § @7 Tard oY A
a3 THAT FerR g1y § 99 9% 39 T
#1 fraa sz e wifegd | R
T THIT &7 fgaor 7 srrar s
MIaeT TR I R ™
a1 T A TEL R 5 F 5@ g A
¥ 9 a1 af), afew o= 7§ FehEy
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& difaal o F6 g AR FHfE #1
T GO AR I Ay FOLN @k
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wafed &8 & a1 & £ ST w7 A
T § AR § 30T #ar § o g
& AT Y AR | qoF F Y 7 A
AT @ IT q gATT TAaeAAT FY ATHT
FH GRIT | SIS T F7 qHIT § &
Iq WgAe FAT F ga ¥ T @
R g @ (6 &1 ST A At
TAR AEAT AR FAI0 e P
gl g Feafdy § F17 T s |

# T SEqE A AW FAT E |

Shri Narasimhan (Krishnagiri): Mr.
Chairman; I rise to oppose this Reso-
lution. Of course, I do not question
the motive of the hon. Member who
has brought in this Resolution. There
are, no doubt difficulties and we do
see odd cases of big officers after re-
tirement going and getting employed
in big companies under objectionable,
doubtful or colourable circumstances.
But the remedy suggested in the Reso-
lution, as it stands, is not practicable.
Its coverage is far too wide and whole-
sale and so it is not practicable. It
seeks to ban entirely the employment
of retired Government employees,
which is not practicable.

Take for example, the army. The
army officials generally retire at a
fairly early age. Because, they do not
want old people in the active force,
many officers are made to retire early.
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[Shri Narasimhan]
So, even when they go out, they are
quite energetic and they do not even
look old because of the training they
had in the army, psychological and
physical. They are fit for service for
quite « number of years. In our
country, we do need their services for
further employment, be it in the
private or public sector. For example,
in the normal course, without there
being any colourable circumstances, a
retired army officer may be imme-
diately appointed in the watch and
ward section of a big company. That
company might have big stores worth
Rs. 5 crores or 10 crores, they might
have patrols and they might need a
sergeant to be in charge of the patrols.
Naturally, that company will appoint
an efficient and intelligent retired
army officer. There is no motive be-
hind it and we cannot suspect him.
So, we cannot say that every retired
officer who gets a very legitimate
appointment in some company after
retirement should be prevented from
getting it. Therefore, the wholesale
‘application of this ban on employment
of retired officers will do more harm

than good.

It we find that the officers are corrupt
and they are using their present posi-
tion for future advantage, against the
national interest, we have to meet the
situation by raising the morale stand-
ards of the officials. That is a long-
range remedy. In any case, experienc-
ed retired officials cannot be prevent-
ed from serving the community in one
form or another.

In the olden days, particularly dur-
ing the pre-independence days, one of
the main placards of the Indian
National Congress was the Indianisa-
tion of the services. The experience
of Europen officers went with them
when they retired and left the
country. That was one of the main
reasons for the agitation for Indianisa-
tion of services. That should not be
forgotten.

Then, retired people like engineers,
even though they may be old, can
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serve the community, Eminent men
like Einstein have served the country
more till the last moment of their
life in fields like science.

It is true that there may be a num-
ber of instances, likely to be colour-
able, or thought to be colourable or
sought to be colourabie. In the same
way, I can quote other instances where
their services have been utilised in the
national interest. Therefore, I am of
the opinion that the Resolution, as it
is worded, is difficult of implementa-
tion. Of course, I agree with the
sentiments expressed by the hon.
Member, when he made his speech.
All the same, I would request him not
to press a motion of this type. At the
same time, I would urge on the Gov-
ernment to take such steps as may be
possible as not to allow objectionable
transactions to take place. They can
even put temporary restrictions on
retired officers for the first two or
three years against re-employment.
They can go to that extent. But if
they go beyond that it will bring its
own bad effects.

Shri S. M. Banerjee: Mr. Chairman,
Sir, I rise to support this Resolution
moved by my hon. friend, Shri Arjun
Singh Bhadauria. We remember when
the Pay Commission recommended
that the age of superannuation be
raised from 55 to 58 years Govern-
ment objected to it and turned dowm
the recommendation of the Pay Com-
mission only on the ground that they
wanted new blood to come up and
that the old people should make room
for the young people. Had that re-
commendation been accepted, this
question would not have arisen that
retired people should not take up
appointment in other establishments
either in the private sector or in the
public sector. I want to know from
the hon. Minister as to why that par-
ticular recommendation of the Pay
Commission was turned down when
the Government of India or the State
Governments had no objection to per-
mit their own employees to take up
employment after ertirement in an-
other public sector project whether
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it is a steel plant or a heavy electri-
cals plant or a heavy engineering cor-
poration or any other corporation.
Why should they not allow the same
employees, whether they are in Class
I or Class II, or in Class III or Class
IV, to continue up to the age of 58
years? So, the entire idea on which
the unanimous recommendation of the
Pay Commission was turned down by
Government is defeated if it is allow-
ed that after retirement Government
servants can take up employment else-
where.

The question is generally raised
that after all the country should be
benefited by their vast experience and
efficiency. If this is correct, should
we say that efficiency is the monopoly
only of certain big officers, that effi-
ciency is confined only to Class I em-
ployees and that it is not there in
Class III and Class IV employees?
After visiting so many public sector
projects I have a feeling that all
those retired persons who have taken
up the posts of managing directors
and chairmen or other responsible
posts are unfortunately functioning
like a group of pensioners. [ say this
without imputing any motive to them.
I hope that Government will take a
decision that such officers, who after
retirement draw a provident fund of
Rs. 75.000]- or Rs. 80,000/-, in certain
cases it is more than Rs. 1 lakh, who
are drawing a pension of about Rs.
500]- plus some gratuity, shall not be
permitted to have another Rs. 4,000]-
per month in any project.

1 do not want to mention names.
My hon. friend, Shri Bhadauria, has
mentioned g0 many names. It is no
use mentioning names. But I can
quote an instance. The Tata Iron and
Steel Company, because they wanted
to derive some benefit from the Bihar
Government took the services of one
Shri * *, who was working in the
Labour Department or in the Chief
Minister’s Department, on loan. Ul-
timately they forced the Bihar Gov-
ernment to see that Shri * * becomes
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a permanent employee of TISCO.
How is it that even when he was in
employment—he was Secretary of
some Department, most probab.y the
Labour Department—his services were
taken on loan?

Mr. Chairman: Earlier I had ruled
that names are permitted to be men-
tioned only when no accusation is
made. An accusation is being made...

Shri S. M, Banerjee: Not against
him. I am accusing the Tatas.

Mr. Chairman: I have heard the hon.
Member saying “to get the benefit of
his position” etc. In this case the name
may be deleted from the proceedings.
The Press will also take note of this.
If the hon. Member does not want to
make any accusation, mere mention of
the name may be allowed, But if he
wants to refer to certain things and
insinuate, name may not be mentioned
and only the post may be mentioned.

Shri Narasimhan: I may submit that
two names are mentioned, those who
employ and those who get employed.
It is unfair to both of them.

Shri Datar: And the Bihar Govern-
ment.

Shri Narasimhan: Ang also the Bihar
Government.

Shri S. M Banerjee: I have men-
tioned the name, but I have no bitter-
ness against him. I have not even
seen his face.

Shri Narasimhan: He is mentioning
another well-known firm saying that
it is using him for its purpose and so
on,

Shri S. M. Banerjee: Tata Company
is well known as an employer. It is
well known as a most mischievous em-
ployer also. Some people say that.
What can I do? Recently I have been
convicted with simple imprisonment
for six monthg and a fine of Rs, 500 in
Jamshedpur, and Tatas initiated the
whole thing,

**Expunged as ordered by the Chair.
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[Shri S. M. Banerjee]

I say that the services of senior
government officials working in differ-
ent States should not be taken as loan;
it is no question of retirement only.

I will mention another case. The
gentleman who was previously work-
ing as Controller General of Defence
Production—I do not know under what
circumstances he was forced to resign
—but the moment he resigned he has
joined a big concern in Rourkela. I
will not mention the name.

But these facts have to be examined.
And whether the facts that have been
brought before the House should re-
ceive the careful and personal atten-
tion of the hon. Minister or not is a
matter for this House to decide. Other-
wise it is of no use, We do not men-
tion the names just to slander some
people. After all what harm have
they done to us? They have not done
us any harm,

When we consider the unanimous
recommendation of the Pay Commis-
sion and how the Government turned
it down, and how at the same time
they go on permitting their own em-
ployees, even after retirement and
after giving them pensionary benefits,
provident fund and gratuity, to take up
appointments where they are paid the
same salary and in certain places
more than what they were drawing
previously, naturally the question
arises whether this should be permitt-
ed or not. I know that when a class
IV employee, a peon, attains the age
of fifty-five he is not given any ex-
tension. He has simply to starve.
Because, what is the pensionary bene-
fit that he receives? Hardly fifteen
rupees or twenty rupees. He cannot
maintain himself with that. And he
gets a meagre amount of provident
fund, hardly one thousand rupees.
What can he do with this when the
cost of living is going up? If we
demand that he should at least be re-
employed somewhere, we are told
thay he is an unskilled man and that
he cannot be re-employed, If the Gov-
ernment is sincerely moving, or is said
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to be moving, towards socialism it
must decide something about this.

In this connection I would also re-
quest the hon. Minister to tell us with
respect to these government servants,
who were Railway Board Members or
others drawing more than a salary of
one thousand rupees, and who have
taken up appointments either in the
private sector or in the public sector
projects, what salary they are draw-
ing at present, so that we may know
whether they have been benefited by
this employment or whether it is
because their national sentiments have
been roused to that extent to save the
country from devastation that they are
making available their efficiency to
those particular concerns.

With these words I support the re-
solution. I wish that this House takes
a note of this resolution, and I would
request the hon. the Movor of the Re-
solution to press for a division so that
we may know where we are,

Dr. Melkote (Raichur): I oppose the
resolution in the shape in which it has
been brought forwarq before this
House. The reasons are obvious. It
mentions every government servent.
Take the class of teachers, for inst-
ance, the whole group of them, from
the primary classes up to the college
classes. If they are not to be re-em-
ployed, in the present condition of our
country when we are trying to improve
the standard of education ang spread
it out, would it be worth while? And
what is the harm they are going to do
to the community as such? The Reso-
lution looks innoccuous, but it is so
sweeping that it affects the economy
any well being of the country itself.
That is whv I try to oppose this, in
the first instance,

It cannot be denied that the people
feel that in a few instances, advantage
has been taken by some persons in
government service to get out and
get themselves employed in lucrative
business outside as soon ‘as they retire.
So far as I am aware, Government
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has framed rules already with regard
to that. I believe that all Class I offi-
cers, irrespective of their denomina-
tion, have to obtain the permission of
the Government if they have got to
be re-employed employed within a
period of two years, There are
innumerable persons pensioneq out
year after year. It is not in the case
of every one that the Government has
given such permission. Permission is
denied to a large number of people. It
is only to just a few who are absolu-
tely needed, where the Government
feels that the necessity is there, that
the Government gives permission.
Even so, I would like to bring before
the House that possible abuses of this
privilege have been present ang it is
only to that extent that remedial mea-
sures have got to be seen and not
otherwise. I personally feel that in-
stead of two years, in the case of gov-
ernment servantg at the level of Secre-
tary and Joint Secretary, if it should
be raised to a period of five years
before which they cannot take any
appointment, much of the present
abuse will be remedied, Anything
lower thap that would harm the in-
terests of the country as such. I do
not know whether this will be wel-
come to the Government. Even so, I
am trying to make an amendment
which could be acceptable, provided
all remedial measures are taken,

Apart from these things, there have
been in government service technical
personnel, engineers and others whose
services outside may be taken up. This
Resolution says, no private employ-
ment, not even in the private sector.
All these people are useful to society
one way or the other. The knowledge
that they possess cannot be taken
advantage of by the Government or
anybody else except the private sector
man, for the benefit of society, This
Resolution condemns the whole lot of
government servants as bad and
secondly, in order to remedy a very
small defect, an amendment is made
wholesale. It would not be gorrect to
pass the Resolution, Therefore, I
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oppose it in the form in which it is
presented to the House.

Mr. Chairman: Shri
Yadav.

Ram Sewak

Shri Raghunath Singh (Varanasi):
The parity was two to the right and
one to the left.

Mr. Chairman: There is no question
of parity or anything.

Shri Raghunath Singh: That was the
system,

Mr. Chairman: The hon, Member
wil] get the next chance.

st W T gEy (IRES)
arafa wgiea, S seara oY wEifar F
<@ % 99 7 qHEA Far g1 i gar
oF a0 e A 99 1 fadw
9 IaE Fg o @ fFogw Al ey
T 92 TS & TUIH F T A AFAT
Tee F g A 1 fady w3 7 b
forar & 1 T T &, Y 9 Y TR FEAT
21 3R 9 g geh & @ f oY T
et femdz & a fF see
A ¥ 1T TR &, Y fomT T AT
wmar fod gu Al o awa HT T
F g7 FT T AG &7 §, I9 7 faqw
qfefeafaai TR a1 & ag w7
sTgar g £ fom i & Aty sy wreehar
geer F GAW 4, T ATARO g
AwT T 7 1 39 F wiafew ag Www
faarof @ f st @ feafa oY @Y
gt 8, o & g7 oo & g A
R F 1 o feafa Gt gy, fodd g
AT AR & AR | OF FTO AT g8
& war & & el g Jlsa &
femdie & i mfas @ e &,
T W F wel & fd e @
AR FTFIR 99 B AFQ T ¥ ) 0g
7% fodt o FT A I TR ¥
faQy & 59 a% HY @ ¥ g A fag
LU
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G T T TS F GHYA FT G
&, & = FTCN & =vgar g 6 ag wear
wFa & 1 o gaR AW F gshEre
ey 99 @ § faY  guree @«
FATATE FaeqT g ahdl § | Iy
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A Guasiy Ao w7 fo fear sk
qATHETE FT T T AT A I FH K
7 T & o wwrerarg w1 A o axe
Yl e weaRfwmag ¥
ATSETE 99 W@ 8, 99 ¥ od feafg aw
W@ e 5 e & awER W= oam
A FLE I F1 a0 Fom aE w T
T R QO {HGE) saedr Iy @
AR W9 9l Faedr 99 @ 2
qrSE F O AEG F A% fagy
AR Y Fora ¢ FAEE FY fash AYwteai
¥t o gl Al oam a6y
R gfaar & et § @ F wwemar g
f& s #1 &@aa der gu faer 4
| THAT € | TH § 9EUT 9T WY
a1 & g WA W a8 | =R
T5g g@ER g AT I T @,
2T 0 A1 G AW H H ar gde
AFT § o9 Y gerrerd AT TF o|T
feafa §a1 @< awar & fog # fw § cwey
FT g TER T qTF W @ WK
TATTE T FT YT FA FT HIT
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o F1 @ ol w0 R 0w < 0 7 A
QT FEear § gefafaat F 7w qr w5y
F AR @ @ & A AR qTFA
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¥ fraa &9 F a= #1 7 7.8 7=
AT famr 91 | & forw g T gw Fd
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N a1 Fg wfe F1 g7 73 F
I & AR S S qeqre ¥ ford ard
& @ 99 3fgw ¥ @i @ Gar i @
gwar @ 5 7 wfaam &7 o e d
SR GaT gufod w7 § i o e
A E I HR I F {1 fagm @ &
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ag FgT I1aT & {6 99 A FrgErear gl
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A7 @D Tk FGT Fd@ g fF Iw
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ST @ g 1 a8 g IF ¢ AT WA
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AR AMAE wEE st Wo Ho
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ot argw 7 Fgr ot Swiv Ao
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[#fr zsmrT F.%])
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# T § 5 ag s wreiw @efa
F faema m7eT & AR @R AT
Tifgq A9FR grew T AR AdaET
qET A W g% fear § I9¥ w@@Eq
T g fr fea @ & T g @
FTH AT AT | T IqHT AT
A F T & FET & At IEH feme
& ¥ faram wma

18 hrs.

Shri C. R. Narasimhan: Please see
the resolution as it is.

Shri Raghunath Singh: I am seeing
it. I have read it. I think I know
so much English.

Shri C. R. Narasimhan: See the
wide scope of it. ,
st e fag: 9@ s W@
ferae fmam sar & oY ¥4 fear 9T
g vam fagrma ¥ 2 1 S
frerat w37 #1 fagra a7 & v oF
TG I 19 FI 71 af47 a8 ¢ fogranm
FAX ATEH( F1 IqHT &q faar smo
sAY ®mrA F frerachs Y wawar yy
W T R "I gAY @wr Y
F} wIEqr A W0 AHHA A A,
I AT | T qFaS e o &)
T T &Y |G F § 5 79 |7 s
MY, Armrdi @ oAw AW ¥ fo

uﬁr&amq@q,m—(m
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ment of Retired
Government Servants
TTH I I T T q@ AHT AT
% 4 AT 9 gegee faoe § AR
ZdT FTWO gATQ T AgT Y T &

Th 9 # A wga g fF oA
waear 73 § 5 femdz & ar @t
AR W 98 F NYAT & TR
7t 71 98 fagra ar sk atg W ¥
Wt 7z fagra & 5 g A3y F6
F qTATT AIGHT H T 9 A ST
aifge | S ofcsq o= § "wEAT
AT FTAT AU, IF FAFG AT TH
TG JET @AY AMgT | AT TR
Fi WA FIqT § IEHY afg N afeema
gt & o g9 ag T F ATEEy AT
AT § 1A arw g
fergema #r depfa, ferge # aapan
H qF Sifaq § | qEew W@t @
AT 33T AT &Y AT | TR fgrgeaT
s aF ;7@ feax & fegwm
T T fex & fF o Y arafas
J|IEAT T GRL |1, IO S9N
fl AR ge% 9 agg A= aF T
FEH I foRwaT o
e faw faw & ), atg 3§
FEH G | ofae #1%  atg 3,
AT F FIT T A Yo-Yo FA TI-
7 @, 9 g gET | 39T
FILT F4T & | 9aHT F107 78 ¢ fF
St mrE Yoy ¥ mfww &7 T
T A § IW@T E, WA A oA L,
aEt F oW § wR mwAr g aw
AT F e ¥ foq 1% A & s
F fau #X W&l & 9w ¥ fag
W1 Ag A wwT F gER A-
ST Y AT 9T & 1 g A
o7 3G9 o ferar awt &, Y fF Yo—Yo
T qdta @, A% A AW e
T g 1 afer fegam & @
= faar 1 3 T AR g T
I § T |



1845 Resolution re:
Ban on Employment of
Retired Government Servants

Shri C. R. Narasimhan: How long
are we sitting?

Mr. Chairman: If the hon. Member
concludes, I will call the hon. Minister
and then adjourn the House.

Shri Tangamani: The time fixed was
11 hours. The time may be extended.

Mr. Chairman: The time has already
been extended, because we have al-
ready taken one hour and ten minutes.
The Minister has to reply, and that
will take another 30 minutes.

Shri Tangamani: Normally we have
two hours for such resolutions, but
today one hour and 15 minutes was
fixed to enable Dr, K. B, Menon to
move his resolution, But that is not
possible now.

Shri C. R. Narasimhan: It may be
adjourned to next week,

ot waw fag wifar - ww
TEN W fa & oo wafe s @
Syl
Mr. Chairman: The hon.
may conclude his speech.

&t A fag - @0 aw g
wg FA & fr g =il an Sagr far
ar | w9 2E7 f& wni § aga oy
I # femaiz A1 &1 wg wafag

Member

AUGUST 11, 1861

Ban on Employment of 1846

far omar @ i wnff ¥ sfafaa s
wo A F AR & S w7
MR 9F oA ¥ g AW wwRr
e | e § 92§ ad w7
g § 5 § @ wwmmw & g
¥HET FT § WK T A EwdA
T g 5 & ey w1 @ e g AR
ARAE  wraw, A Aifs @)
At Afawar 98 @ T w1 awET
7@ ¥ fau aeg s T 1 WX
AT A FIQA §F QAT Y Tq09T
A A W W TET F wE
TIFTX FAT F1ET |

Mr. Chairman: The discussion may
continue the next time,

BUSINESS ADVISORY COMMITTEE
SIXTY-FIFTH REPORT

Shri Rane (Buldana): Sir, I beg %o
present the 65th Report of the Busi-
ness Advisory Committee.

Mr. Chairman: The House will now
stanq adjourned till 11 A.M, on Mon-
day.

18.07 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday the
August 14, 1961/Sravanag 23, 1883
(Saka)






